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POSTAL ADDRESS— ADRESSE FOSTALE. UNITED NATIONS. N.Y. 10017
CABLE ADDRESS—ADRESSE TELECWAFHIQUE UNATIONS NEWYORK

Reference: C.N.150.2004. TREATIES-1 (Reissued) (Depositary Notification)

CONVENTION ON THE PROTECTION AND USE OF TRANSBOUNDARY
WATERCOURSES AND INTERNATIONAL LAKES

HELSINKI, 17 MARCH 1992

AMENDMENTS TO ARTICLES 25 AND 26 OF THE CONVENTION
ON THE PROTECTION AND USE OF TRANSBOUNDARY WATERCOURSES
AND INTERNATIONAL LAKES

GENEVA, 28 NOVEMBER 2003

ADOPTION OF AMENDMENTS

The Secretary-General of the United Nations, acting in his capacity as depositary,
communicates the following:

On 28 November 2003, the Parties to the Convention on the Protection and Use of
Transboundary Watercourses and International Lakes adopted amendments to articles 25 and 26 of the
Convention by decision I1I/1, following a proposal by the Government of Switzerland dated 20 August
2003 (see MP.WAT/2003/4).

The amendments will enter into force for those Parties to the Convention which have accepted
them on the ninetieth day after the date on which two thirds of those Parties have deposited their
instruments of acceptance with the Secretary-General of the United Nations.

In this connection, it is recalled that the procedure for the amendment of the Convention is set
forth in Article 21, paragraphs 1, 2, 3 and 4 of the above Convention, which read as follows:

“1. Any Party may propose amendments to this Convention,

2. Proposals for amendments to this Convention shall be considered at a meeting of the
Parties.

3 The text of any proposed amendment to this Convention shall be submitted in writing

to the Executive Secretary of the Economic Commission for Europe, who shall
communicate it to all Parties at least ninety days before the meeting at which it is
proposed for adoption.

4. An amendment to the present Convention shall be adopted by consensus of the
representatives of the Parties to this Convention present at a meeting of the Parties,
and shall enter into force for the Parties to the Convention which have accepted it on

Attention: Treaty Services of Ministries of Foreign Affairs and of international organizations
concerned. Depositary notifications are made available to the Permanent Missions to the United
Nations at the following e-mail address: missions@un.int. Note that annexes to the depositary
notifications are distributed in hard copy format only. Such notifications are also available in the
United Nations Treaty Collection on the Internet at http://untreaty.un.org,.
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the ninetieth day after the date on which two thirds of those Parties have deposited
with the Depositary their instruments of acceptance of the amendment. The
amendment shall enter into force for any other Party on the ninetieth day after the date
on which that Party deposits its instrument of acceptance of the amendment.”’

A copy of the text of the amendments in the English, French and Russian languages is
transmitted herewith,

For the sake of convenience a model instrument of acceptance is also attached.

10 March 2004

'

Attention: Treaty Services of Ministries of Foreign Affairs and of international organizations
concerned. Depositary notifications are made available to the Permanent Missions to the United
Nations at the following e-mail address: missions@un.int. Note that annexes to the depositary
notifications are distributed in hard copy format only. Such notifications are also available in the
United Nations Treaty Collection on the Internet at hitp://untreaty.un.org.



Model of an instrument of acceptance
(to be signed by the Head of State, Head of Government or
Minister for Foreign Affairs)

WHEREAS the [title of amendment] was adopted at [place] on [date],

NOW THEREFORE 1, [name and title of the Head of State, Head of
Government or Minister for Foreign Affairs], declare that the Government of [name
of State], having considered the above mentioned amendment, accepts the same
and undertakes faithfully to perform and carry out the stipulations therein
contained.

IN WITNESS WHEREOF I have signed this instrument of acceptance at
[place] on [date].

[Signature]
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UNITED NATIONS NATIONS UNIES

FOSTAL ADORESS —ADRESSE POSTALE UNITED NATIONS, N.Y, 10017
CABLE ADDRESS—ACDRESSE TELEGRAFHIQUE UNATIONS NEWYORK

Référence : C.N.150.2004. TREATIES-1(Rediffusée) (Notification Dépositaire)

CONVENTION SUR LA PROTECTION ET L'UTILISATION DES COURS
D'EAU TRANSFRONTIERES ET DES LACS INTERNATIONAUX

HELSINKI, 17 MARS 1992

AMENDEMENTS AUX ARTICLES 25 ET 26 DE LA CONVENTION SUR
LA PROTECTION ET L’UTILISATION DES COURS D’EAU TRANSFRONTIERES
ET DES LACS INTERNATIONAUX

GENEVA, 28 NOVEMBER 2003

ADOPTION DES AMENDEMENTS

Le Secrétaire général de 'Organisation des Nations Unies, agissant en sa qualité de
dépositaire, communique :

Le 28 novembre 2003, les Parties a la Convention sur la protection et 1'utilisation des cours
d’eau transfrontieres et des lacs internationaux ont adopté des amendements aux articles 25 et 26 de la
Convention par la décision III/1, suivant une proposition du Gouvernement suisse datée du 20 aoit
2003 (voir MP.WAT/2003/4).

Les amendements entreront en vigueur a |'égard des Parties a la Convention qui les ont
acceptés le quatre-vingt-dixiéme jour qui suit la date a laquelle les deux tiers d’entre elles ont déposé
leurs instruments d’acceptation avec le Secrétaire général des Nations Unies.

A cet égard, il est a rappeler que la procédure d’amendement a la Convention est prévue a
I'article 21, paragraphes 1, 2, 3 et 4 de la Convention susmentionnée, qui se lit comme suit ;

by Toute Partie peut proposer des amendements a la présente Convention.

2: Les propositions d’amendements a la présente Convention sont examinées lors d’une
réunion des Parties.

3. Le texte de toute proposition d’amendement a la présente Convention est soumis par
écrit au Secrétaire exécufif de la Commission économique pour 1'Europe, qui le
communique a toutes les Parties quatre-vingt-dix jours au moins avant la réunion au
cours de laquelle I'amendement est proposé pour adoption.

4. Tout amendement a la présente Convention est adopté par consensus par les
représentants des Parties a la Convention présents a une réunion des Parties et entre

Attention : Services des Traités des Ministéres des Affaires Etrangéres et organisations internationales
concernes. Les missions permanentes auprés de I'Organisation des Nations Unies peuvent se procurer
les notifications dépositaires en écrivant par courrier électronique a ’adresse suivante :
missions(@un.int. Veuillez noter que les annexes ne sont disponibles pour I'instant que sur support
papier. De telles notifications sont aussi disponible sur le site de la Collection des Traités des Nations
Unies a I’adresse http://untreaty.un.org.
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en vigueur a I’égard des Parties a la Convention qui I’ont accepté le quatre-vingt-
dixiéme jour qui suit la date a laquelle les deux tiers d’entre elles ont déposé leurs
instruments d’acceptation de I'amendement auprés du Dépositaire. L’amendement
entre en vigueur & 1’égard de toute autre Partie le quatre-vingt-dixiéme jour qui suit la
date a laquelle cette Partie a déposé son instrument d’acceptation de 'amendement.”

On trouvera ci-joint; en langues anglaise, francaise et russe le texte du projet d’amendements.

A toutes fins utiles, un modele d’instrument d’acceptation est aussi joint en annexe.

Le 10 mars 2004

"

Attention : Services des Traités des Ministéres des Affaires Etrangéres et organisations internationales
concernés. Les missions permanentes auprés de 1'Organisation des Nations Unies peuvent se procurer
les notifications dépositaires en €crivant par courrier électronique a |’adresse suivante :
missions@un.int. Veuillez noter que les annexes ne sont disponibles pour I’instant que sur support
papier. De telles notifications sont aussi disponible sur le site de la Collection des Traités des Nations
Unies a ['adresse http://untreaty.un.org.
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AMENDMENTS TO ARTICLES 25 AND 26 OF THE
CONVENTION ON THE PROTECTION AND USE OF
TRANSBOUNDARY WATERCOURSES AND
INTERNATIONAL LAKES

GENEVA, 28 NOVEMBER 2003
(Decision ITI/1)

AMENDEMENTS AUX ARTICLES 25 ET 26 DE LA
CONVENTION SUR LA PROTECTION ET L’UTILISATION
DES COURS D’EAU TRANSFRONTIERES ET DES LACS
INTERNATIONAUX

GENEVE, 28 NOVEMBRE 2003
(Décision III/1)






Modéle d’instrument d’acceptation
(lequel doit étre signé par le Chef de 1’Etat, le Chef de Gouvernement
ou le Ministre des Affaires étrangeres)

CONSIDERANT QUE [titre d’amendement] a été adopté a [lieu] le
[date],

DECLARONS PAR LES PRESENTES QUE le Gouvernement de
[nom de I'Etat], ayant considéré ’amendement susmentionné, I’accepte et
s’engage a en exécuter fidélement toutes les clauses.

EN FOI DE QUOI nous avons signé le présent instrument

d’acceptation a [lieu] le [date].

[Signature]
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ECE/MP.WAT/14
12 January 2004

ORIGINAL: ENGLISH

ECONOMIC COMMISSION FOR EUROPE

MEETING OF THE PARTIES TO THE CONVENTION
ON THE PROTECTION AND USE OF TRANSBOUNDARY
WATERCOURSES AND INTERNATIONAL LAKES

AMENDMENT TO ARTICLES 25 AND 26 OF THE CONVENTION

l. On 28 November 2003, the Parties to the Convention on the Protection and Use of
Transboundary Watercourses and International Lakes amended articles 235 and 26 of the
Convention by decision [11/1, following a proposal by the Government of Switzerland dated
20 August 2003 (see MP.WAT/2003/4).

2 The decision, including the text of the amendment, 1s annexed below.

GL.04-30051
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DECISION III/1
AMENDMENT TO THE WATER CONVENTION

The Meeting of the Parties,

Expressing the firm belief that cooperation among riparian States on transboundary
watercourses and international lakes contributes to peace and security and to sustainable
waler management, and is to everyone's benelfit,

Desiring to promote river basin cooperation throughout the world and to share its
experience with other regions in the world,

Wishing therefore to allow States situated outside the UNECE region to become
Parties to the Convention, as is already foreseen under other UNECE environmental
conventions (1.e. the Convention on Access to Information,
Public Participation in Decision-making and Access to Justice in Environmental Matters and
the Convention on Environmental Impact Assessment in a Transboundary Context) as well as
under the Protocol on Civil Liability and Compensation for Damage Caused by the
Transboundary Effects of Industrial Accidents on Transboundary Waters,

1. Adopts the following amendments to the Convention:
(a) [n article 25, after paragraph 2, insert a new paragraph reading

3 Any other State, not referred to in paragraph 2, that is a Member of the United
Nations may accede to the Convention upon approval by the Meeting of the Parties.
In its instrument of accession, such a State shall make a declaration stating that
approval for its accession to the Convention had been obtamed from the Meeting of
the Parties and shall specify the date on which approval was received. Any such
request for accession by Members of the United Nations shall not be considered for
approval by the Meeting of the Parties until this paragraph has entered into force for
all the States and organizations that were Parties to the Convention on 28 November
2003,

and renumber the remaining paragraphs accordinely:

(b) In article 26. paragraph 3, after “referred to in article 23 mnsert “or in
paragraph 3 of article 257

2 Calls upon Parties to the Convention to deposit their instruments of acceptance

of the amendment rapidly:
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3. Urges any State or organization that ratifies, accepts or approves the

Convention to simultaneously ratify. accept or approve the above amendment;

4. Encourages States situated outside the UNECE region, in particular those
bordering it. to accede to the Convention and, to that end, to seek the approval of the Meeting
of the Parties;

4 Invites interested United Nations Member States to take part in its meetings as
observers and to participate in the activities under the Convention’s programme of work;

0. Invites the States bordering the UNECE region that have not done so already
to enter into technical cooperation and bilateral or multilateral agreements with the riparian
UNECE States, in accordance with the provisions of Part [I of the Convention, without delay.



Py
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12 janvier 2004

FRANCAIS
Original: ANGLAIS

COMMISSION ECONOMIQUE POUR L’EUROPE

REUNION DES PARTIES A LA CONVENTION SUR LA
PROTECTION ET L'UTILISATION DES COURS D’EAU
TRANSFRONTIERES ET DES LACS INTERNATIONAUX

AMENDEMENT AUX ARTICLES 25 ET 26
DE LA CONVENTION

I.  Le 28 novembre 2003, les Parties 4 la Convention sur la protection et I'utilisation des cours
d’eau transfrontieres et des lacs internationaux ont modifié les articles 25 et 26 de la Convention
par la décision II/1, suivant une proposition du Gouvernement suisse datée du 20 aotit 2003
(voir MP.WAT/2003/4).

2. Le texte de la décision, y compris celui de "'amendement. est reproduit ci-aprés en annexe.

GE.04-30052 (F) 140104 140104
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Annexe
DECISION T11/1

AMENDEMENT A LA CONVENTION SUR L'EAU

La Réunion des Parties,

Exprimant la ferme conviction que la coopération entre les Etats riverains des cours d’eau
transfrontiéres et des lacs internationaux contribue a la paix et a la sécurité ainsi qu'a une gestion
durable de I'eau, et qu’elle est dans I'intérét de chacun,

Désirant promouvoir la coopération dans les bassins hydrographiques partout
dans le monde et partager son expérience avec d'autres régions du monde,

Sowhaitant en conséquence permettre aux Etats qui n’appartiennent pas a la région de
la CEE de devenir Parties a la Convention, comme cela est déja prévu dans d’autres conventions
de la CEE relatives a I'environnement (a savoir la Convention sur ’accés a I’'information,
la participation du public au processus décisionnel et I'accés a la justice en matiére
d’environnement, et la Convention sur |'évaluation de |'impact sur I'environnement dans un
contexte transfrontiére) ainsi que dans le Protocole sur la responsabilité civile et I’indemnisation
en cas de dommages causés par les effets transfrontieres d’accidents industriels sur les eaux
transfrontiéres,

l.  Adopte les amendements a la Convention suivants:

a) A Darticle 25, aprés le paragraphe 2, insérer un nouveau paragraphe libellé
comnie suil:

«3. Tout autre Etat non visé au paragraphe 2, qui est Membre de 1'Organisation

des Nations Unies, peut adhérer a la anvenlion avec |’accord de la Réunion des Parties.
Dans son instrument d’adhésion. ledit Etat indique avoir obtenu I'accord de la Reéunion
des Parties pour adhérer a la Convention, et précise la date a laquelle il a requ notification
de cet accord. La Réunion des Parties n’examinera aucune demande émanant de
Membres de 1'Organisation des Nations Unies qui sollicitent son accord pour adhérer

a la Convention avant que le présent paragraphe ne soit entré en vigueur a ['¢gard de

tous les Etats et de toutes les organisations qui étaient Parties a la Convention

au 28 novembre 2003 .»

et renumeroter en consequence les paragraphes suivanis;

b)  Au paragraphe 3 de |"article 20, aprés «vise a |'article 23» insérer
«ou au paragraphe 3 de 'article 235»;

2. Invite les Parties a la Convention a deposer rapidement leurs instruments
d’acceptation de I'amendement:
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3. Demande instamment a tout Etat ou organisation qui ratifierait, accepterait
ou approuverait la Convention de ratifier, accepter ou approuver simultanément I’amendement
susmentionné;

4. Encourage les Etats qui n’appartiennent pas a la région de la CEE, en particulier
les Etats limitrophes de la région, a adhérer a la Convention et, a cet effet, a solliciter I’accord
de la Réunion des Parties;

5. Invite les Etats Membres de 1'Organisation des Nations Unies intéressés a prendre
part a ses réunions en qualité d'observateurs et a participer aux activités entreprises dans le cadre
du programme de travail exécuté au titre de la Convention;

6.  Invite les Etats limitrophes de la région de la CEE qui ne 1’ont pas encore fait
a conclure dans les meilleurs délais des accords de coopération technique et des accords
bilatéraux ou multilatéraux avec les Etats riverains membres de la CEE, conformément aux
dispositions de la partie II de la Convention.
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Original: ENGLISH

EBPOINEHCKAS YKOHOMHYECKASI KOMUCCHS
COBEIIAHHUE CTOPOH KOHBEHIHH ITO OXPAHE

M UCTTIOJIb30BAHMIO TPAHCTPAHUYHBIX
BOJOTOKOB U MEJK/JYHAPO/HBIX O3EP

IOIMPABKA K CTATBSIM 25 ¥ 26 KOHBEHITNH
¥ 28 Hoabpa 2003 rona Cropoust KOHBEHUMH M0 OXpaHe W HCNOABIORAHUIO
TPAHCTPAHHUHBIX BOAOTOKOB M MEKIYHAPOAHBIX O3€P M0 NPELTOKEHHIO NPaBUTENLCTBA
ILgeitnapun ot 20 aprycra 2003 rosa BHecny nonpaeky B crathi 25 ¥ 26 KonpeHumn nyrem

npunatus pewenus 11/ Hem. MP.WAT/2003/4).

2. 21O pPELICHHE, BKIIOUAA TERCT NONPAaBKH, CONCPKHTCA B TPHBOAHMOM HHIKE MPHITOKEHHH.

GE.04-30053 (R) 190104 190104
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PEINEHHE I11/1

[TIOITPABKA K KOHBEHIIMH 1O OXPAHE U UCITOJIb30OBAHHWIO
TPAHCI'PAHHYHBIX BOJJOTOKOB H MEKJAYHAPOJIHBIX O3EP

Cosewanue CtopoH,

BbIpAyKad TBEPIYIO VBEPCH HOCTE B TOM, 4TO CDTP}'L{HH‘{ECTB{J M&':}K,I'_'ly rocyiapcrBaMi,
NPUIEraloIMMKU K TPAHCTPAHHYHBIM BOIOTOKAM W MEK/YHAPOIHEIM 03epaM, crnocobeTryeT
MHpY ¥ OE30MacHOCTH M YCTOHUYMBOMY YNPARISHHIO BOAHBIMU PECYPCAMU H CIYKUT BeeoOllemy
onary,

Jesan crnoco0cTBOBaTh COTPYAHHYECTBY B pAMKAX pCYHBIN DaccelHHOB BO BCEM MHpE H

ACTATHLCA OMBITOM C APYIHMH pEruoHaMH Mupa,

JKenas nodToMy NpeaoCTaBuTh BO3MOKHOCTb FOCY1apCTBAM, PACHIONIOKEHHBIM 3a
npeaenamu pernoda EDK OOH. cranosutbes Ctoponamu KoHeeHUMM, 4TO yike
Mpe/lycMOTPEHO B APYTHX NpUpoaooxpaHHbix kouseHumsx EDK OOH (nanpumep, B KoHseHunu
0 AocTyne K MHGopMaly, y4acTuy oOIIECTBEHHOCTH B MPOLECCE NPUHATUA pellIeHui 1
AOCTYIIE K MPABOCYMIO N0 BOTIPOCAM, KaCAIOWLMMCH OKpyKaowel cpeisl, n KoneeHiwn 06
OlLIEHKE BO3eHCTBUA HA OKPY/KAIOULYIO Cpeay B TPAHCTPAHHYHOM KOHTEKCTE), a Takke B
COOTBETCTBHHM C [TPOTOKOJIOM O FPaKIaHCKON OTBETCTBEHHOCTH W KOMITEHCAUMK 3a yulepO.
MPUYUHEHHBIT TPAHCTPAHHUHLIM BO31EHCTBHEM MPOMBILLIEHHBIX aBAPHH HA TPAHCTPAHHUHbIE

BOJIbL,
. DpuHMMAaET creaviolme nonpaeky K KoHeeHLnH,

a) B cTaThe 25 nocie NYHKTA 2 100aBUTH HOBLIH NYHKT CAIVIOUIErD CO/lepiKaHns:

"3, JhobGoe Apyroe rocy1apeTBo, HE YIOMAHYTOE B HYHKIE 2, KOTOPOE ABMETCA YIEHOM
Opranunsauny Odbeannennbix Hauuii, MokeT npucoeimHAThed K KoHBeHIMKM ¢ cornacus
Cosewannsd CTOpoH. B cBOEM JTOKYMEHTE O [PHCOCLHHEHHH TAKDE rocy/JapeTrO Jefaer
3aABICHHUE € YKA3aHHEM TOTO. 4TO COraacHe Ha ero npHcoeantenne K Konsenunn ouino
noayaeHo ot Cogetanns CTOPoH. M yKazbiBaeT jgary noaydenua cornacus. Jliodas Takaa
NpaceGa O NPHCOEIHHEHHHN CO CTOPOHEI YieHor Opranmsaunn OGweuHennbix Hauwii ve
paccMarTpuBaeTed Ha npeiMeT noayyenud coraacus Conetannem CToOpoH 10 Tex nop.
MOKA ITOT MYHKT HE BCTYIHT B CHIY Ui BCEX 'OCY 1APCTR M OPraHu3aliMi, ABIHBLIMXCH
Croponamu KoxgeHunn no cocrosHiio Ha 28 nosGpa 2003 roaa”.
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H_COOTBETCTBVIOWIMM 00pa3oM M3MEHHTL HVMEDPALIMIO OCTATLHBIX NYHKTOB,

b) B nyHKTe 3 cTarbH 26 nocae "ynoMaHyThIX B cTarthe 23" 100aBUTH "M B nyHKTE 3
cratbu 25";

2. NPpU3LIBAET CTOp{)Hb[ KOHEEHIUIH KaK MOWKHO CKOpee ClaTk HA XpaHEHHE CBOH
JOKYMEHTR! O NPUHATHKN NOMNPABKY:

3. HACTOATENBHO NPU3BIBAET JIO00EC rOCY1apCTBO WM OPraHH3alinio, KOTopoe
paTHQULHPYET, NPUHHMAET HaK yTBepiaeT KOHBEHUNIO, 0AHOBPEMEHHO paTH(HIIMPOBATH,
MPUHATH WKW YTBEPANTD BBILLIEYTIOMAHYTYI) MONPABKY;

4. npu3biBaeT rocyaapcTra, pacnolokKeHHbIe 3a npenenamu pernoda EDK OOH, s
HaCTHOCTH PAHMHALLHE C HUM, IPUCOEIMHHTHCH K KOHBEHIMK M € 3TOR LEIBIO 3a1POCHTH
oao6penune Cosewanua CTopoH:

5. NpEANaracT 3aMHTCPECOBAHHBIM TOCY1ApCTBaM - YieHaMm Opranmau;m
Ob6beamuennnix Hauwmit NPHHUMATh YHacTHE B €ro COBCLIIAHMAX B Ka4yeCcTBe HaOnwonarteneH u
Y4HacTBOBaTh B ACATENBHOCTH B pAMKaX MnporpaMmmbl paﬁ()'l'bl Kongenumnu:

6.  npeanaraer rocyjaapcteam, rpaHudainm ¢ pernonom EDK OOH. kotopsle eule He
OCYUIECTBAAIOT TEXHHUECKOE COTPYAHHYECTBO U HE JAKIOYHIN ABYCTOPOHHHE HIIN
MHOTOCTOPOHHHE COrTALIEHUs C NPUOPeKHBIMKU rocyaapeTBamiu - yienamn EDK OOH. cuenars
ITO 0e3 3a/1CP/KKH B COOTBETCTBHM ¢ Nonokenusamn vactu |1 Konsenumnn.







I hereby certify that the foregoing
text is a true copy of the Amendments
to articles 25 and 26 of the Convention
on the Protection and Use of
Transboundary =~ Watercourses  and
International Lakes, adopted at the
Meeting of the Parties, held in Geneva,
on 28 November 2003.

For the Secretary-General,
The Assistant Secretary-General
in charge
of the Office of Legal Affairs

United Nations, New York
12 March 2004

Je certifie que le texte qui précede
est une copie conforme des
Amendements aux articles 25 et 26 de
la Convention sur la protection et

’utilisation des cours d’eau
transfrontieéres et des lacs
internationaux, adoptés lors de la

Réunion des Parties, tenue a Genéve le
28 novembre 2003

Pour le Secrétaire général,
Le Sous-Secrétaire général
Charge
du Bureau des affaires juridiques)

Organisation des Nations Unies
New York, le 12 mars 2004
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